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CENTRAL ADMINISTRATIVE TRIBUNAL, ERNAKULAM BENCH

C.A. No. 581 of 1996.

Wednesday this the 29th day of May 1996.

E. Sukumaran, Stenagrapher,
0ffice of the Senior Superzntendent '
of Post Offices, Trichur-680 001. es Applicant

(By Advocate Shri G.V. Radhakrishnan)

Vs.

1. Chzef Postmaster General,
Kerala. Circle, Thlruvananthapuram-

695 033.

2., Postmaster General,
' Central Region,
Kochi- 682 016.

3. T. Haridas, Stenographer,
O0ffice.of the Superintendent of :
Post Offices, Kasargod. ++ Respondents

(By Advocate Shri MHJ David 3, ACGSC)(for R.152)

The épplicatinn having been heard on 29th May 1996,

the Tribumal on the saeme day delivered the following:
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Applicant submits that he has been transferred
solely to accommodate the third ragpoadent, and‘that too,'
at considerablé cost to the state exchequer. In matters

of transfer no vasted rights are involved, but authorities

must make sure that transfers are made for tenable

reasons and not for bad reasomrs, in disguise. Without
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expressing any opimicn om the merits, Pirst respondent

is direcfed to comsider R4 :epresentatiﬁn as expeditiously
as possible. Till then the transfer of applicant under

A2 and his substitute, will be held in absyance.

2. Standing counsel sutmits that he will foruard‘

a copy of ghe Original Applicstion and a copy of this
order to first respondent for compliance. Ue record

the submission.

3. Application is disposed of as aforesaid.

No costs.

Wednesday this the 29th day of May 1996,
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CHETTUR SANKARAN NAIR(J)
VICE CHAIRMAN
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List of.Annexureé
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AnexitetAzs. Tbr—ge/cep): of the memo m.s1‘/51-2/93 dated
955,96 of the 1st respondent.

Annexure A4: True copy of the representation dated

12.5.1996 of tha applicant to the 1st
raspondent.,



